Note of progress of proceedings and routine orders
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5ri Sudhir Agrawal faor the applisant
114 501 N B. Singh for the respendents are
present. The applicant has filad this pstition
»>r determirgamiBus senierity in assordande
with the decis of Hon'ble Suprems Court
in case ef Narencra Chaddhz -vs, Unien ef
Indig end S5ri N.N. Tiwari .vs. Unlen of India,
$§4 Singh hzs preéduced befere us 2 seniority
1list dated 24-4-87 issued with lstter dated
3 2%.4.87 and en its basis, Sri Agrawal centends
§t hes new become nccessary for the
applicant te implead certain pepsans as
partiss and te file fresh potition,etherwise
the present petition wil? require drastic ,
amEndwant.-ﬁ-nn-amﬁmdn-ntmhmshaLEH&d?-nhﬁen,%-
pﬂﬂdl—tnﬂﬂ*ﬁ&thﬁﬂﬂllntiﬂiiﬂﬂlﬂlglﬁiﬁfiﬁ?ﬂ*&ﬁt
R.hi&—hﬂanﬂpﬁﬁp&reﬁi The applicant wente te
! g withdraw the present petition, We have
heard the parties learnec ceunsel, The
request appesrs
The spplicent is, thereferejalloved To
withdraw his petition te file fresh petition
i{n accordance with the requirsments ef lauw.

The petition is dispesed ef
accerdingly, Thes parties shall bear their
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